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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

IN THE MATTER OF: 

Varun Gulati          …Applicant 

Versus 

State of Haryana & Ors.    …Respondents 

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 47, M/S MADNI TEXTILE MILLS 

PVT. LTD. 

MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Madni

Textile Mills Pvt Ltd., Respondent No. 47, in compliance with the

order dated 27.02.2025 passed by this Hon’ble Tribunal wherein the

newly impleaded respondents were directed to file their objections to

the Joint Committee Report dated 03.01.2025. As per the order dated

08.01.2025, the Answering Respondent has been impleaded as

Respondent No. 47 along with other industries based on the Joint

Committee Report.

2. That at the outset, it is submitted that the observations recorded in the

Joint Committee Report do not fully reflect the compliance status of

the answering respondent, and certain findings therein are based on

erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

 
4.1. That the Answering Respondent submits that an inspection was 

conducted on 13.08.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana 

State Pollution Control Board (HSPCB). The inspection report and 

the SCN alleges non-compliance on certain grounds, including 

allegation primarily pertain to lower effluent generation compared to 

freshwater consumption, alleged dilution of effluent with freshwater, 

and non-compliance concerning pH and TDS levels in discharged 

effluent. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 
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Cause Notice and the latest detailed and reasoned response to the 

HSPCB Show Cause Notice along with all the relevant annexures is 

annexed herewith and marked as ANNEXURE R-1. 

 
4.3. That the allegation regarding effluent generation being approximately 

38% of freshwater consumption rather than the assumed 85% is 

categorically denied. It is submitted that the apparent discrepancy 

arises due to water retention within fabric processing, evaporation 

losses, and steam generation. The Answering Respondent maintains 

accurate water consumption and effluent discharge logbooks, duly 

maintained and available for inspection. Thus, the allegation of 

improper record maintenance or bypassing untreated effluent is 

entirely baseless. 

 
4.4. That concerning the alleged pH level non-compliance (recorded as pH 

2), it is submitted that this reported anomaly is inconsistent with 

operational records. The Answering Respondent maintains an 

efficient and robust neutralization process within its effluent 

treatment, ensuring discharged effluent consistently meets the 

prescribed pH norms of 6.0-9.0. Independent third-party laboratory 

analyses regularly confirm compliance with the pH standards, and the 

observed discrepancy is an isolated, erroneous measurement. 

 
4.5. That regarding the reported Total Dissolved Solids (TDS) level of 

3568 mg/l against the prescribed limit of 2100 mg/l, the Answering 

Respondent submits that such readings can occasionally result from 

localized sampling variations. Immediate corrective actions were 

undertaken post-inspection, optimizing chemical dosing and 

enhancing monitoring protocols. Independent lab reports substantiate 
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that the TDS levels consistently adhere to permissible limits, 

nullifying the reported anomaly in the Joint Committee Report. 

 
4.6. That the allegation of high pollution parameter reduction implying 

dilution with freshwater at different treatment stages is strongly 

refuted. The Answering Respondent categorically states that no 

dilution infrastructure or mechanism exists within the facility. The 

substantial reduction in BOD and COD levels is solely attributable to 

the effectiveness of the Primary Effluent Treatment Plant (PETP), 

comprising multi-stage filtration, chemical dosing, activated carbon 

filtration, and tube settlers. This efficient treatment, rather than 

dilution, ensures compliance. 

 
4.7. That the Answering Respondent denies any improper practice 

concerning chlorination using HCl and lime. It is submitted that these 

chemicals are utilized strictly within the prescribed permissible limits 

for neutralization and disinfection purposes, and their application is 

standard and widely accepted industrial practice. 

 
4.8. That the allegations and observations made in the Joint Committee 

Report are primarily speculative, based on assumptions rather than 

empirical evidence. The inspection itself did not identify any physical 

arrangement or bypass mechanism for dilution or unauthorized 

discharge, thus demonstrating that the Report’s conclusions are 

unjustified and unfounded. 

 
4.9. That the Answering Respondent consistently complies with 

environmental regulations, holding valid Consent to Operate (CTO) 

issued by HSPCB valid until 30.09.2026, alongside valid hazardous 
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waste management authorization. The unit undergoes regular 

inspections by the Central Pollution Control Board (CPCB), which 

have consistently confirmed full compliance with environmental 

norms, further undermining the allegations in the Joint Committee 

Report. 

 
4.10. That the Answering Respondent highlights the socio-economic 

implications of any adverse action, including potential disruption of 

numerous direct and indirect employment opportunities, adversely 

impacting livelihoods dependent on the facility. 

 
4.11. In view of the above submissions, the Answering Respondent 

respectfully prays that this Hon’ble Tribunal reconsider the findings 

of the Joint Committee Report, recognize the diligent compliance 

measures implemented, and provide an opportunity for independent 

re-inspection to verify compliance status. Further, it is requested that 

no punitive actions or environmental compensation be imposed based 

on speculative allegations without concrete and definitive evidence. 

 
4.12. That the answering respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

 
5. The answering respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 &
48 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 2:48 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Archna Yadav
<archna.yadav@satramdass.com>

 Paperbook-NGT REPLY-R47 Madni Textile Mills Pvt
Ltd.pdf

 Paperbook-NGT REPLY-R48 Dhruv
Global_Redacted.pdf

 Paperbook -NGT REPLY-R44 SINO_Redacted.pdf

 Paperbook-NGT REPLY-R38 Bansal
Processing_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 & 48 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you." 

2 attachments

Paperbook-NGT REPLY-R19 KANODIA_Redacted.pdf
12871K

Paperbook-NGT REPLY-R43 PP TEXOFAB_Redacted.pdf
11747K
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